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122.11.95 be quashed and set aside being illegal and allow the

applicant to continue in service.
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IN THE CENTRAL ADMINISTR%TIVE TRIBUNAL, JAIPUR BENCH, JAIPUR
. . ‘ 'd - |. - .A .“ . - .
0O.A.No.446/99 - - ’ S Date_o_f order: 02.05.2001
M.A.No.293/99 -

Ramdeo Meena, S/o Sh.Gyardilal Meena, R/o Vill.Dantli,\

/

“

‘Tehsil Sanganer, Distt.Jaipur.

; ...Appiicant:
s )
1. Union of India through General Managerq W.R1y,
:Churchgate,'Mumbai.‘ L ' ' .
2. . inisionai RailwaflManager,AW. Railway, Jaipur.

...Respondents.

‘Mr.P.C.Swamy) - Counsel for applicant

Mr.D.K.éwamy) 15 ' T ' ,v:_;" : | .
Mr.R@Ggéupta - Counsel for reSpondents; |
CORAM: | |
'_éon'ble Mr.S.k.Agarwal, Judiciai Member
Hon'bie Mr.A.PaNagrath} Administrative_Member.

PER HON'BLE MR S.K. AGARWAL, JUDICIAL MEMBER.

-

In thls O A under Sec 19 of the Admlnlstratlve
Tribunals Act, 1985, the appllcant makes a prayer to cons1der
the son of the appllcant for ‘appointment on compa551onate

grounds and quash the 1mpugned order by whlch the appllcant

was refused to app01nt his son on compa531onate -grounds. The

applicant also prayed ‘that the orders dated 13.11.95 and

,

2. yndisputedlyithe applicant_was medically decategorised

~vide order dated 22.11.95. It is also an undisputed fact that

|

no alternate appointment was made available to the applicant

after. h‘ ‘was medically decategorlsed. The order dated 2.4.97

) only states that the case for app01ntment on

\

onate grounds to the son of the applicant was

\
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-  present
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ed before thevcompetent authority,-i;e. General
- : : ‘

{_who did not permit the son of the applicant for

_ S - ‘ o _ | -
-appointment on compassionate grounds..No reasons of refusal/

denial
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canppointment on compassionate ground to the son . of.
licant have been recorded in the order dated 2.4.97.
the reply f11ed by. the, respondents' department no

have been stated .as to why - the competent authorlty d1d~

d the son of the applicant flt/sultable for appointment

assionate grounds.

’The whole object of providing appointment on
f . A

ionate grounds is to enable the family to tide over the
crisis.

In Umesh- Kumar Nagpal Vs. State of Haryana, 1994(4) SccC

Bench of two Judges has p01nted out that the whole

?f grantlng compa531onate employment is to enable the'
to tide over the sudden cr1s1s and th1s position was
ted»by the Hon'ble Supreme Court 1n the later

Se

The respondents'.department is under an'obligation to

each case independently and if: the c1rcumstances ex1st
family then to app01nt a person on compass1onate

but 1n th1s case 1t appears that no reasons are-given
competent authorlty by deny1ng/refus1ng appointment to
of the appllcant on compass1onate grounds; Therefore,_
er passed by the competent anthority is-a nonspeaking
nd the same is not sustainable in lam.

In view of the above,‘we are-of the opinion~that
ons~shopld be given to'the-respondents‘s department to

the case of the applicant independently and to

‘ consider the case of theison of the applicant for appointment

on compassionate grounds, looking to the circumstances of the

' family.
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T. .+ We,. therefore,ialﬂow the 0.A and direct the respondents

1

~to consider the case of the son.of the applicant on

compassionate grounds within 3 months from the date of receipt
passs te grou : | . :
|

of a copy of this order. The other felief sought by the

applicaht regarding.alternaté appointment appears to be barred:

by limitation, therefore, the same cannot be taken into

X f . . v . . . . .
coﬁsideFatlon in this O.A. and delay cannot be condoned as the

same hé"not'been explaiﬁedxpropérly by the applicant. With

the above directiqns,fthe 0.A is disposed of with no order as

|

to costs.
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